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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE)

8 &

New Delhi, tHe 4th October,1972.

NOTIFICATION
INCOME TiX

No.2531(F.N0.404/106/77-1¢CC):  In pursuarce of
sub-clause (iii) of eclauge (44) of EectioJ 2 of
the Income~tax fct, 1961 (43 of 1961), the Central
Government hereby authorises Shri M.G. SHARMA
being a gazetted Officer of the Centrnil Gébernment,
to exercise _the powers of a Tax Recovery A%ficer
under the said Act.

s This Notification shall come into forbe with
cffect from the date Shri M.G.SHARMA tlkes
over charge as Tax Recovery Officer.
' Sd/
(H.V EKLTARAMAN)
DEFUTY SECRETLRY TO THE GOVIRNMENT OF INDIA.

The Manager,
Government of India Presgs,
NIW DETHI.

Copy forwerded to:-

. A11 Directors of Inspection including DI(0&MS),New Delhi.

The Director, IRS(DT), Staff College, Nagpur,

The Comptroller & Auditor General of India, Wew Delhi.

The Accountant General, Punjab, Simla.

. The Chiei Secretary, Government of Punjab, Chandigarh.

The Joint Sceretary.i Lepal Adviser,Mini%try of Law, New Delhi.
The Commicsioner of Income-tax, Patiala.

Bulletin Section (3 copies).

Guard file.
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